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HON'BLE MR. S.R, ADIGE, MEMBER {a) /\ ﬁ\f

Shri R.P. Narang, \

o F N .

/0 Shri Balkrishan Narang, .
ﬁf!g L-iiin"&'?mﬁg GeDedo Fl&t‘%{,

Kalkail, New Delhi~1100%%,. ss

{8y advocatas Shri H.i, Oberci)

e Union of India through the
secratary, Depte of Telzcommunicetions,
Ministry of Telecommunicaticons,
Sanchar Bhawan, Naw Delhi=1100061.
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The Secrstary,
Bent. of Pension & Pensloners® Welfare,
Nlﬁlﬁttb of Persaonnsl, Public Grisvsnces &
Fensiong,g
Lok Mayek Bhawan, Mew Delhi,
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Ofo the G.M.M, %arth3§

n
Khursheed Lal Bhawan, Janpe
Mo e rEn
,fL’ Delhi-110050, ry
Ay Advocatss Shri E.X. Josegh,
3r. Lounsel)
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8Y HON'BLE Mit, S, e FDECE, MEMBER {4)

After hearing both counsel in this cass for some time,

LU.ne i disposed of with s dirscbion tu thes Hespondents *

the svent that the applicant filss z detailsd and szlfwco

e
L

para 1.4 of DOPT L.Me dated 14.4,97, the Rescondsnbe should

consider the same and dispose it of by & epweking end det

ordsy within three monthe from the date of ifs being Fils
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the Kespondent

should keeg clearly in view the fact that the spplicant has

rotired as far Dack as 20,2.55 and is now approsching the

zvaning of his 1ifs,
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